ACT N‘o,

A

Passep BY THE LEGISLATIVE CouNcin ofF INDIA.

(Received the assent of the Governor-General on the 18th February 1861.)

An Act for the levy of Port-dues at Calingapatam and Munsoorcottah within the
Presidency of Fort St. George.

WHEREAS it is mnecessary to fix the amount of Port-dues to be hereafter
levied and taken, in accordance with the provisions of Act
XXII of 1855, in the Ports of Calingapatam and Mun-
soorcottah, being Ports within the Presidency of Fort St. George; It is enacted
ag follows :-— . '

Preamble. ’

7
b

I. Port- dues at a rate not exceeding the rate of one anna for every ton of

Povt-dues” on sea-going -burden shall be chargeable in respect of every sea-going

vessels of 20 tons and  vessel of the burden of twenty tons and upwards, other”
upwards other  than . . ’

Dhonies. and country than Dhonies and country vessels employed in the coast-

ing Port. . . . . ‘
vessels, entering Fort ing trade, which shall enter either of the said Ports.
Porl-dues shall be chargeable in respect of Dhonies and vessels employed in

Porb-dues on Dhonies the coasting trade at a rate equal to one half the rate

and country vessels. chargeable in respect of other vessels.

Port-dues to be_charge- II. Provided that no dues as aforesaid shall be charge-
able only once in sixt
days lnyrespecb of . able at either of the smd Ports oftener than once in sxxty
same vessel. ! days in respect of the same vessel.

No Port-due on ves- III. Vessels entering either of the sald Ports and
sels leaving Port within 48 . 1l . . .
hours wighou; discharg. leaving such Port within forty-eight hours without dis-
ing or taking in cargo. charging or taking in any cargo or passenger thexem

shall



ACT N". IV or 1861.

Port-due on vessels loav- ’shall not be charged with any port-due, and vessels so
81
iﬁigﬂi‘;’tt(ﬁ“’;c‘hﬁoﬁvgﬁi;ﬁ“ entermg and departing as aforesaid within seven days shall
scharg ,

ing in cargo. - - be cﬁaroe’d one half only of the Port-dues which would
otherw1°e be char oeabk.

IV.. Vessels entering either of the said Ports in ballast shall be charged
Port.due on vessels en- with three-fourths only of the Port-due which would
tering Port in ballast. otherwise be chargeable.

V. This Act shall commence and have effect from the first day of March
1861 ; and until this Act comes into effect, Port-dues may
continue to be levied at the said Ports under the rules and
at the rates now in force.

Commencement of Act.

VI. The local Government shall, on or before the first day of March

Rates of Port-dues tobe 1561, pursuant to Section XLIL Act XXII of 18535,
published. declare, by Notification to be published in the Fort Saint
George Gazette, the rates at which Port-dues shall be levied in the said Ports
subject to the provisions of and within the limits prescribed by this Act; and
No other Port-dues to 1romn and after the said date, no Port-dues shall be levied at

be levied. either of the said Ports except under the authorlty of Act
XXH of 1855 and of this Act.

Aok 0 bo read as part of VIL This Act shall beread with and taken as a
Aot XXITof 1835 part of Act XXII of 1855.



